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S REGIONAL CONSULTATION FOR ELECTORAL REFORMS
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Saturday, February 37, 2011
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Panel Session — 1 at Convention Hall

Condpet and Better Management ol Flectiens

ShesoS. Mendiratta, Flecton Commission ol Tz
Hon ble Mr. Justice k. Kannan, Judpe, Panjab and

Harvana High Court,

Hawa Singh Hooda, Advocate General, Haryana

Prof B.S. Ghunein, Dean Faculty of Arts, Pangab
Lmiversits, O handipurh

Sh. s Aattal, Semor Aclvocal

St keanwar Sandho, Managine Fdiver, Doy &
Sieht Sews Channel

Lyr. Balram K. Gupta, Sceniar Mdviocate

She BS. Chaudlaey, JLAS (Rud) Foroe
Viee Chancellor Ruruhshetra University|
lodian SNational Lok Dal

she Om Prakash  Bakshi,  Natwoncdist
Coneress Parn

sh, Gyvan Chand  CGupra. Bhartiva Janta

Party

Panel Session — 1 @t Lecture Theatre -2

shaping Public Opinion; Hole & Responsibility of the Medii:
sdvertsing: Exit Polls: Opinion Polls ety

Chiel Flectoral Officer. Harvana/'unjab

Het'ble Mr. Justice VoK, Ao, Judge, Himuachal Prodesh
Hiedy Conert

Prof. B.5. Brar, Depurtment af Political Svience, Panjuh

{aniversiy, Clrapdigari,

ik

v

Dr. Shruti Bedi. Asste. Prof. University Institute of
Leeal Studies, (handigarh

sh, Kok, Khundelwal, Tas, Additonal Principal
Secretars (o Chiel Minister, Hamvana,

Sh, Mandeep Randhawa, Special Correspondent,
Hindustun Timus

Sh. Ashok Malik, sub Editor Harvama Samad

sh. Eshwar Anand, Asst. Fditor, Tribune



Panel Session
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PRI ' Criminalisation and Money Powerin Pohitics

Sh, K F. Wilfred, Election Commassion of Indi
i o M Atul Lakhanpal, Semor Advoeate, Punjab il
Harvana High Court. Former President Pangabs and
Harvana High Court Bar Associaton Chandigarh.
. {inia Prof. Rajesh Gill, Department of Sociology,

Panjab L niversity, € Thandiearh,
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Dev U miversity, Amritsar,

bawgaban, Aol

Shos w0 Virk, 1PS Tormer Thrector Cooneral ol
Police, Prungaly and Mabharashic

Sk Dalpit Singh,  Principal Khalsa f phleqe,
Amrtsar

M Shama Dogra, Ylemben (Judiacial), CAl,

{ handigarh.
Wi MaLs Sethn Semor Advogate
S s Badsami, Indian Satonad Lok Dal

Hésearch papers
I

Opening Remrks

Prize distribution to the participants who contributed by subimitting

S M N Panel Chairperson’s Presentation
PAL 2T PPanel Chairperson™s Presentation
1P -2 ! Panel € hatrperson’s Presentation
PR =2 ) Keflections by Dr. M. Veerappa Moily, Hon hle L nion Minister for

[Law & Justiee
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S REGIONAL CONSULTATION FOR ELECTORALI
REFORMS

INAUGURAL SESSION
Welcome Address by

Prof. G.I.S Sandhu, Registrar, Rajiv  Gandhi National

Univ Urhit}' of Law, Patiala.

Le  welcomed  the Speaker and expressed  hope that  the
consultation would bring great results. He also expressed belief
that there must exist transparency in the Government system and
that there should be no dental of access to eriminal justice svstem.
He stated that there must not exist a band-aid solution to the
problem which is onlv an interim measure but the solution must

be permanent

Introduction - Shri Vivek Tankha, ASG

As regards the funding of elections, it was said that more amount
15 being spent than what is legally required. It was also said that
the election commissioner should be given the right to disqualify

m case the onus is found on the accused,

Shri Manish Tewari, National Spokesperson, All India
Congress Committee,

e said that onlv India has remamed and sustained as a

democracy and has mamtained the mtegrity, e examined the
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question as to whv criminals want to enter the democratic system

and stated the hkelv objectives as:-
(i) Exercise of power over the criminal justice system
(1) Enjoving patronage of the government

Regarding, finance of election, he stated that the political
party tiles returns with 1T Department and also files report with
Flection Commuissioner,  He stated that the Election Commission
should asked whether the political parties are following the aims
and objectives of their constitution or not. e stated that the non

SUTTOLS EM]H s shi ttld bew coeded out.

He stated that the Companies Act allows 2% donation to
political partics and suweested boefore the house that we need to
remove this ceiling of 2%. He believed that such a limit is

arbitrary and there is a need for it to be updated.

]‘:U:&:LEI'JiI'If.'__ anti defection, he stated that the lt‘:,{é*-.[..lti‘-.'t" space
should be feed up and the anti defection law should be made
applicable only to those instruments that cause collapse of the
Government. He stated that the quorum during the Government
Bill is incubated and swhen the Bill comes to the House as an
invariable process, there is no time for resolution. [le stated that
the rigors of anti defection law should be amended. 1le further
stated that the power of whip should be limited as done in case of

NMonev Bills
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As repard paid news, he stated that there should be

broueht a legislation with respect to the Corporate sector entering

imnto wikis with the Press.

Shri S.Y. Quraishi, Chief Election Commissioner of India.

e stated  that Government  officials  must nol be

transferred and protection must be given to the Commissioners
not only W the Plection Commission. e stated that the Zila
Parishad and Gram Parishad must also be discussed  while
considering the Electoral Retorms. That is because large numben
0] PL'“HL' are clected to these bodies. He stated that it the [ rial
Court convicts o candidate, he must not be allowed to contest
clection and one must not wait for the final disposal of the case,
He stated that the modern methods could be relied upon during

campalgn

Shri Bhupinder Singh Hooda, Hon'ble Chief Minister of
Haryana

He sugwested that poll expenses be indexed to intlation,
Vodel Code of Conduct be reviewed as not to hamper
development and canvassing period be reduced. He also called
for imposing a complete ban on surrogate advertisements and
publication of exit and opinion polls before the lose of the last

P]-]']HI‘I l."f '.'ll."u \.'- ) i e
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Affairs & Water Resources.

[l stated that the caste svstem effects on the electoral
svslem,  He further stated that the element of corporale secto
funding and corporate covernance should be introduced and

maintaimed. e stated that there should exist a system tor private

contributions made to the gmll_taml parties e stated that there

could be different models ot donating  which mcluded  the

existence of a provision of donation upto 20% or 30% to be given

to the opposite party

He stated that the election disputes i the courts get rejected
on technical pround which we usually ignore. e also stated that
Flection Commission s not made a party before the court in such
dispute. He believed that this was necessary as the information
regarding the misuse of the svstem and  EVM and violation of
law remains with the Flection Commission. e stated that EC s
friend of the Court and for the best disposal of the dispute, which
s a continuing process, it should remain a party NO Namues

should be deleted without bringing to the notice of the E.C.

Shri Pawan Bansal, Hon’ble Union Minister for Parliamentary
Affairs.

[ le analvsed whether the present system is the will of the
majority and rendered thoughts on the proliteration of the
political parties.  He stated that the acendas of the Electoral
Reforms must be based on the touch stone of constitution of India

and the parties must adhert to their objectives stated at the time



® 9

'y

o &

6dddddddidé

d 4 d 9 I 4 9O

P

of registration. He stated that there should a check on a misuse

and abuse of religion in politics.

Dr. M.Veerappa Moily, Hon'ble Union Minister for Law &

|ustice.

Hoe stated that while carrving out the Electoral Retorms the
lessons learnt trom the various civilization across the globe must
be kept i omind. e laid emphasis on character building in
politics, Te also stated that the constitution principles must find

expression and reflection in the Blectoral Retorms,

Shri Shivraj V. Patil, H.E. Governor of Punjab & Administrator,

U.T. . Chandigarh,

He belioved that the Flection Commission had performoed a
greal role in the midst of the Government, Corporates and the
ones holding opposing views.  He believed that organizing of
clections was a big and complicated task which has been carried
out with great efficiency by the EC. lle opined that the

suveestions of the Election Commission must be accepted.

Shri Mohan Jain, Additional Solicitor General of India

e expressed his thanks to the speakers and conveved his

st wishes to the consultation.




